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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
wITH
REPORT ON BEHALF OF JOINT COMMITTEE IN COMPLIANCE .
HON’BLE NGT ORDERS IN THE MATTER OF SATPAL VS STATE

HARYANA.

1. Background:
Hon'ble National Green Tribunal vide its order dated 25.05.2023 has

directed as follows:

v 2. The complaint is that there is an industrial unit namely M/s Shiva
Protein Products Private Limited, Salempuri, Unit-2 and Unit-3, situated near
Village Akanwali in District Fatehabad, State of Haryana. This industry IS
discharging toxic chemical waste effluents through 15-20 underground deep
borewells contaminating ground water causing not only water pollution but
health hazards, effecting local people, cattles and other flora and fauna in

the area.

3. In our view, a substantial question relating to environment due to
implementation of Scheduled Enactments under NGT Act, 2010 has arisen.
However, before taking any further action in the matter we find it
appropriate to obtain a factual report for the purpose whereof we constitute
a joint committee comprising State PCB and District Magistrate, Fatehabad.
The committee shall visit the site, collect relevant informations particularly in
the context of arresting emission of burnt husk, disposal of ash and injection
of effluents into ground and compliance with consent conditions and factual
as well as action taken, if any, report shall be submitted within two months
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.

4. District Magistrate, Fatehabad shall be the nodal a —
and compliance of this order, gency for coordination

List for further consideration on 03.08.2023."

Page 1



2. Compliance of Hon’ble NGT Directions:

. .2023
In compliance of Hon'ble NGT directions, site was inspected on 24.07.2

by the joint committee comprising following officers:

1. Sh. Prateek Hooda, SDM, Tohana (Representative of Distri

Magistrate, Fatehabad)
2. Dr.Sunil Sheoran, Scientist-B representative of HSPCB

Site inspection Report dated 24.07.2023 along with photographs Is

annexed as Annexure R-1.

3. Joint committee inspection findings:

Date of Inspection: 24.07.2023

Location: M/s Shiva Protein Products Pvt. Ltd. Salempuri, Fatehabad
Findings:

M/s Shiva Protein Products Pvt. Ltd. Salempuri, Fatehabad is single unit &
not having unit 2 & 3.The unit was not operational during the inspection due
to off-season. The unit is engaged in the manufacturing of Mustard Qil, De
Oiled Rice Bran, Rice Bran Oil, and De Oiled Mustard Cake from Rice Bran,
Mustard Cake, etc.

The unit has installed adequate ETP-cum-STP for treating effluent
discharged from the unit and APCM (Venturi Scrubber & Multi Cyclone
Separator) to control emissions. The unit has obtained CTO from the Board
valid up to 31.03.2027, Copy of latest CTO is attached as Annexure-R/2. '

The unit has installed 8 rainwater harvesting systems within the premises as
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ash generated from

. , . —
used as fuel in the boiler section, and th e the Lnit. The

tion is disposed of in a low-lying area own s ol
rea is covered with sand and eucalyptus trees ?aplllggustry
he unit has also agreements with M/s Kamboj Tile g
h Bricks Mfg. Co. for disposing ash generated r

Rice husk is
the boiler s€c
ash disposal a
stabilization. T
and M/s Anttil Flyas

boiler section. |
2023 (air emission

s report reports No. 258 dated 03.03.

d to boiler section) and No. 652 dated 13.03.2(});3

ased by HSPCB, panchkula laboratory, 'e
d limits, copy of analysis

R/3

As per Analysi

from stack attache
(effluent from ETP cum STP) rele
parameters were reported within the prescribe

report of Air emission and Water are attached as Annexure=

The unit is found to be complying with the general and speé
conditions of the CTO granted by HSPCB, copy of consent conditions

cific

compliance is attached as Annexure-R/4.
taken necessary steps to

there are allegations of
by the complainant.

The unit is compliant with regulations and has
address environmental concerns. However,
misconduct and misuse of the complaint system

4. Other relevant facts:

The complainant Sh. Satpal has also lodged the same complaint on CM
window portal vide registration No. CMOFF/N/2023/017420 dated
09.02.2023. The unit was inspected by team of officers of Hisar Region along
with eminent citizens Sh. Anil Bhatia and Sh. Balbir, along with the
complainant on 27.02.2023. The samples of effluent from ETP and air
emission were collected by the team. As per analysis reports vide No. 258
dated 03.03.2023 (air emission from stack attached to boiler section) and
No. 652 dated 13.03.2023 (effluent from ETP cum STP) released by HSPCB
Panchkula laboratory, the parameters :

p were reported within the i
ot prescribed

The complainant was complaini '

plainin i
ore wells g . g of intrusion of untreated effluent in
inside the unit named M/s Shiva Protein P
in Products Pvt Ltd, Tohana.
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The complaint has already been disposed off by Haryana, Chief Minister
office on 28.04.2023,copy of note history of the CM Window complaint
ft;aChEd as Annexure-R/5. The Copy of FIR No. 0177 dated 13.07.2023
odged by unit against the complainant is attached as Annexure-R/6.

The report is submitted for kind consideration of this Hon’ble court.
Reg Officer
Deputy Commissioner
HSPCB, Hisar Region " Fateh
atehabad

Date:02.08.2023

Place: Fatehabad
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Annexure R-1

ORT 9

s pvt. Ltd. Salempuri, Fatehabad
ising of Sh. prateek Hooda,

INSP (0)

i oduct
The site of complaint i.e. M/s Shiva Protein Pr

‘ tee compr )
was inspected today i.e. 24.07.2023 by joint commit catiatg, & TP suril Sheoran,
SDM ,Tohana  representative of District Magistrate, Fa

y T order dated
r.t. Hon'ble NG
e S AU BRI, e o :N ::he matter of Satpal Vs State
25.05.2023 passed in the Original Application No. 264/2023 in

f ' to off season. The unit is
ion t
During inspection, the unit is not found in operation due . .
; Rice Bran 0Oil, and De Oiled

cum-STP for
ber & Multi

engaged in manufacturing of Mustard Oil, De Oiled Rice Bran, dequate ETP-
Cake from Rice Bran, Mustard Cake etc. The unit has Installes! acg

treatment of effluent discharged from the unit and installed Venturi Scrub
Cyclone Separator as APCM. The unit has already obtained CTO vide No. 27577765 dated
12.04.2023 from the Board which is valid upto 31.03.2027.

At the time of inspection, it is observed that unit has provided 8 rain water
harvesting systems within premises and no toxic chemical or waste effluent or treated
effluent found discharging underground through these rain water harvesting systems. The
unit has built these rain water harvesting systems as per requisite conditions of certificate

for ground water extraction issued by Haryana Water Resource Authority. _

The unit is using rice husk as fuel in boiler section and same was found stored in the
covered shed. The unit is generating ash from boiler section which is not hazardous in
nature because of rice husk as a fuel. The unit is disposing ash generated from boiler
section into the low lying area owned by the unit adjacent to the unit and same is covered

-with sand and eucalyptus trees saplings are also found planted for itg stabilization. The
unit has also made the agreement with M/s Kamboj Tile Industry, Chandj':_:;arh Road, Tohana
& M/s Anttil Flyash Bricks Mfg. Co. VPO Kumashpur, Sonipat for disposing ash generated
from boiler section.

The above said unit is found complying the general & specific condition of the CTO
granted vide No. 27577765 dated 12.04.2023 from the HSPCB, detail copy of consent
conditions compliance is attached as Annexure-A.

It is undertaken to kept strict vigil on the unit in question. The unit has been
directed tq inform on resumption of its Operation, so that compilance of arvironients!
norms can be mentioned after it came into operation.

\

‘éﬁi;’gn‘o“b 032 clﬂ*/}
Dr Sunil Sheoran Prateek Hodda
Scientist-B, HSPCB, Hisar Region SDM Tohana, Fatehabad
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Photographs of site inspection conducted on 24.07.2023 w.r.t. Hon’ble NGT order ;LQi
25.05.2023 passed in the Original Application No. 264/2023 in the matter of Satpal Vs
State of Haryana
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Annexure F13

===  HARYANA STATE POLLUTION CONTROL ‘z’fﬂ gé"?‘;
g BOARD R
MRPGE Bays B-7-8, Near Vishwas Sr.Sec. Scht?ol, E-II,
" ~ Hisar Ph. 01662-250891(0) Email:-
hspcbrohr@gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 313280 123FATCTO27577765 Dated: 12/04/2023
To.

M/s :Shiva Protein Products Pvt. Itd.,
Ratia Road, Villge Salempuri, Tehsil Tohana. Distt. Fatehabad

Subject: Grant of consent to operate to M/s Shiva Protein Products Pyt. Itd.,.

Please refer to your application no. 27577765 received on dated 2023-03-06 in
regional oftice Hissar.With reference to your above application for consent to operate,M/s
Shiva Protein Products Pvt. ltd., is here by granted consent as per following
specification/Terms and conditions,

Consent Under BOTH
Period of consent | 0140472023 - 31/03/2027
Industry Type Vegetable oil manufacturing including solvent extraction and refinery

Mydrogenated oils without waste water generation or having quantity of
waste waler peneration up to 100 KLD

Category ORANGE |
Investment(In Lakh) 6656.5801

Total Land Area(Sq.| 63080.0 |
meter) 1

Total Builtup Area(Sq.| 13298.0
meter)

Quantity of effluent —'
L. Trade 40.0 KL/Day

2. Domestic 15.0 KL/Day
Number of outlets 20
——TXr ol outlets

Mode of discharope

— ge e —————
| 1. Domestic Treated through ETP CUM S1p and use in irigation
2. Trade Treated through ETP CU MSTP
Domestic Effluent Parameters
————1C Lilluent Py

and use in imigation

1. BOD 30 mp/)

2.COD 250 m g/l -
3. TSS 100 mgp/]

4. Oil and Grease 10 my

S.pH6.5TO 8.5 MG/L

Trade Effluent Pary meters
L. BOD
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3.TSS 100 mg/l IR o ey

4. Qil and Greas¢ 10 mg/l

(4. Ol and LR

5.pH 6.5 TO 8.5
Number of stacks 2

Height of stack
1. Stack attached to rice 33 MTR
husk fired Boiler 12
TPH. 12 TPH, 10 TPH

7. Stack attached to rice 33 MTR
husk fired Boiler 14.5
TPH, 12 TPH

Emission parameters I ——_______
1. SPM 600 mg/m3 e ————
Product Details : SE——
1. MUSTARD OIL| 60 Metric Tonnesfday

CRUDE -

3. DE OILED RICE 825 Metric Tonnes/day
3. RICE BRAN OIL 150 Metric Tonnes/day

4. DE OILE D|740 Metric Tonnes/day
MUSTARD CAKE

Capacity of boiler

1. Boiler 10 Toa/hr

2. Boiler 12 Ton/hr

3. Boiler 12 Ton/hr

4. Boiler 12 Ton/hr

5. Boiler 14.5 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Rice Husk 70 Ton/day

2. Electricity 3000 Kilowatt/day

3. Diesel 100 KG/day

Raw Material Details

RICE BRAN 1000 Metric Tonnes/Day
MUSTARD CAKE 800 Melric Tonnes/Day
HEXANE 4.5 Metric Tonnes/Day

Regional Officer, Hissar
Haryana State Pollution Control Board.
Terms and conditions

L. The applicants shall maintain
All hose pipelines values, storag
levels, if specified by St

good house keeping both within factory and in the premises.
e tanks etc. shall be leak proof. In plant allowable pollutants
ate Board should be met strictly.
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2. The applicant/company shall comply with and carry out directi\‘ref.or(_lers issued t’)’ the Board
in this consent order at all subsequent times without negligence tat his /its purl."l‘.hc
applicant/company shall be liable for such legal action against hm.l as per provision of lt?e
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. _ _
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. - o
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules. 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submirt fresh
consent application alongwith the consent to operate fee. if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material.
quantity, quality of the effluent, mode of discharge, treatment f:

acilities etc.
I'1. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mention
exceed the concentration permitted in the e
13. The industry shall pay the bal
later on.

ed in the consent to operate order should not
ffluent by the Board,

ance fee, in case it is found due from the industry at any time

14. If the industry fails to adhere to an
consent to operate so granted
I5.1f the industry is closed re
permission before restart of t

16. The industry sh: . rom time to i
5 Bhe industry shall comply all the Directions/ Rules/Instructions issued from time to time by
e Board,

¥ of the conditions of this consent to operate order, the
shall automatically lapse.

mporarily at its own, they shall inform the Board and obtain
he unit,

Specific Conditions :
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1. The CTO so granted shall be revoked automatically without giving any notice if found non-
complying at any stage.
2. Unit will apply for CTO renewal 90 days before the expiry of this CTO from the Board.
3. Unit will operate PCDs (Pollution Control Devices) regularly.
4. Unit will use only legal fuel as per Board policy.
S. Unit will pay the balance fee if found at any stage.
6. Unit will obtain permission from HWRA for ground water extraction.
7. Unit will obtain HWM Authorization if applicable.
8. Unit will submit the AR with 90 days from the date of this CTO granted for expansion
project.

Regional Officer, Hissar
Haryana State Pollution Control Board,
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— Form

-

(See Ryl )

Report No-652 Type al Sample. Dated: 13.03.2023

LEgal

i hereby, cer

Uy that | Neeraj gala Roarg R

inted
Nalys dul¥ appointe
v tion 52 of the Water [Prevention

and Contrl ot Pollutie i A 1074 (06 of 1974), received a sample
n _

on the 287 day of Febuary, 2023, collecteq s, Kapil Singy Act. dated 27" day of Febuary, 2023 of
_ ==t Singh, AEE.
M/s Shiva Protein P_roducts_i'ffyj.-,kt_d:_B;!l_ig_goad‘ Sﬂlnmp_ur Tohand fatehabad for analys:s.
e ) U1, Toha 09, =5
Further certify that | haye andlyzed thy .. .e mentioned sampie £0 28" day_of
abe

th :
February, 2023 to 13 day of March, 2023 3ng declare the rsyit of analysis to e as folows

Sr.No.  Parameter Name Result Result Limit Test Method
|~ 1 Sample Code . 964 ;;ﬂ
2. Sample Collected from Inlet of ETP  Qugiat of ETP
3 pH value 7.30 7.1 : APHA 4500H+8B(23rd)
2 80D (mefl) 4200 79 ; 15:3025(Part-44)
5 COD (me/l} 15680 36.0 - APHA,5220-8(23rd)
. Total Suspended Solids mg/I 325.0 13.0 - APHA,2540-D(23rd)
¥ Qi' and Grease (mg/1) 145 BDL{DL=2} - APHA,5520-B{23rd)

Tre Condizions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip 0n the container had
‘eRresentative of the industry and the Board.
Sgned this 13™ day of March,2023
F Haryana State Pollution Centrol Board Laboratory,

the signature of the

.r >0 115, 15¢& 2nd Floor, Sector-25, Panchkula, Haryana
. ?‘ l'\l 7 60.9.0.
e Member Secretary, HSPCB, Panchkula Board Ahalyst

SaIr. e 0na Office: Hisar. This test report relate only 10 the particular sample submitted for testing.
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Page 2 of 2
—
//"‘_:E—- Form |
el
J"""
—l (S("P Rijle 16t
ort No-652 Type of 54 .
gep Mele:  \egal Dated: 13.03.2023

| hereby cerhfy thay

fthe Water (P Neeraj dala Roard Analyst duly appointed under sub section (3) of
ton 53 of the Water (Preventign ; ed

el : nbon ang Control of Pollution) Ae 1974 (06 of 1974), received a sample

tollectey Sh, Ka

™
.- the 287 _day of Febuary, 2023, -
or t * Rl Singh, AEE dated 27™ day of Febuary, 2023 of

s Shiva Protein Froducts Put,
M/s. SV = L. Ltd alempuri, Tohana, Fatehabad for analysis,
s »

further cerufy thay have analy;

sary, 2023 to 13™ dj
pebrualy, €422 %0 33 m“!_.Ql.MQ!_EtL..ZQ_Z_iand declare the result of analysis to be as follows:

ed the above mentioned sample on 28° day of

< No. Parameter Name

ne Result Result Limit Test Method

? Color ' Greyish A Colourless

8 Qoour Foul A.Odourless

10. Conductivity (u S/em) 2210.0 456.0 S 15:3025(Part-14}:2013

The Cond t'ons of the seals, fistening and container on receipt was as foliows:

Contaner had its seal found intact and in order, slig on the container had the signature of the
rearesentative of the industry and the Board.

sared this 137 day of March,2023
=aryana State Pollution Control Board Laboratory,
SCO 115, 151& 2nd Floor, Sector-25, Panchkula, Haryana

o o j &ada

—

"= Member Secretary, HSPCB, Panchkula Boardfaiyst
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P e

T F(Jvrm \Y}
RS i
qeport No- 258 T Bule 2y

| Neer —
Cral Bala Boary Analyq duly 3
PR

nted ynder sub section (2) of
gay February ot 2023, o

lected by gn Ko reteived a sample on the 28"
Shiva Protel o p'l'l“m—"lhm!\tl ond » of
of M/s Shiva Protein Prodycty p. Wtd. |, Ra o PO drn.tabnce. o, 2023,
L2 Atd. | Ratia

Road
Further certity that 1 haye analyred 1 b 5""’-"‘?'-_1_”, Fatehabad, Hisar for analyss
ea

bo |
03- March-2023 and declare the Y€ mentioned sampie on 28-_Febryary - 2023,t0

19

result of analysiy
to be
" PArametes Na - a3 lollows -
sult Resylt Limit
. Sample Code
258
) Name of Plant/ Section & Boiler (10 Ton)
oller on
3 Stack Attached to # Boil
Qiter

: Normal Operating Schedyle (hr/day)s 24 hrs
' Type of Chimney # ACC

6 Stack Height from Ground Level # 33m

1. Diameter of the Stack # 0.8 m (approx.)

% Stack Temperature [C) # 80

P! Average stack velocity (m/sec) # 7.5

10 Quantity of Emission (m/sec) 7

1 Type of Fuel # Rice Husk

19 Suspended particulate matter 58.1 600

mg/m3 '

Method of Testing As per relevant part of Indian Standard Methods for Measurement of Air Pollution

15:11255 (P-1) Stack/15:5182({P-4) Ambient and Emission regulation part lll of Central Pollution Control
Board

The Conditions of the seals, listening and container on receipt was as follows:

Container had its seal found intact and In order, slip on the container had the signature of the
representative of the industry and the Board.

Signed this -03.03.2023

Haryana State Pollution Control Board Laboratory,
§C0-115, 1°& 2™ Floor, Sector-25, Panchkula, Haryana

] dele
" b
The Member Secretary, HSPCB, Panchkula 9

Boa

Reglonal Office: Hisar. This test report relate only to the particular sample submitted for testing.
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Annexure Rgo

The compliance status of the condition of CTO issued on 12/04/2023

1. The applicants shall maintain good housekeeping both within the factory and

in the premises. All hose pipelines values, storage tanks etc. shall be
leakproof. In plant allowable poliutants levels, if specified by State Board
should be met strictly.

- During inspection the plant is under maintenance & repair, proper
housekeeping is found within the factory and in the premises. No leakage
was observed in hose pipeline values, storage tanks, etc. at the time of
inspection. As per analysis, reports vide No. 258 dated 03.03.2023 (air

emission) and No. 652 dated 13.03.2023 (effluent) released from HSPCB,
Panchkula laboratory, the

parameters are found within the prescribed
limit.

2. The applicant/company shall comply with and carry out directive/orders
issued by the Board in this consent order at all subsequent times without
negligence of his /its part. The applicant/company shall be liable for such
legal action against him as per provision of the law/act in case of violation of

any order/directives. Issued at any time and or non compliance of the terms
and conditions of his consent order.

« The said unit has complied the environmental norms and no violation
observed at the time of inspection.

3. The applicant shall make an application for
before the date of expiry of this consent.

grant of consent at least 90 days

The representative during inspection has submi

for renewal 90 days before the date of expiry of t

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by
the applicant along with the consent application.

= The representative during inspection has m

necessary fee as prescribed for obtaining ren

5. If due to any technological improvement or otherwise this Board is of opinion

that all or any of the conditions referred to above required variation

(including the change of any control equipment either in whole or in part)

this Board shall after giving the applicant an Opportunity of being heard vary

all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

* The representative

tted that they will apply
his consent.

entioned that they will pay
ewal consent.
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- dustry shall provide adequate arrangement for fighting the accidental 21
the """ yischarge of any pollutants gas/liquids from the vessels,

es ; ;
leakﬁgniéal equipment etc. which are likely to cause environment pollution.
eleJnit has provided fire extinguishers, sand buckets and water tank for

firefighting safety measures. Unit has prepared onsite & offsite emergency
lan to overcome accidental leakage, discharge of any pollutants

gas/liquids.
The industry shall comply n

2000.
At the time of inspection, the noise level is found within prescribed limit

as per noise pollution (Regulation and control) Rules, 2000

The industry shall comply all the direction/Rules/Instructions as may be

issued by the MOEF/CPCB/HSPCB from time to time.

The representative present at the time of inspection has committed that

they will comply all the direction/Rules/Instructions as may be issued by

the MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain
within the tolerance limits as specified in EPA Standard and as amended from
time to time and at no time the concentration of any characteristics should
exceed these limits for discharge.

o As per analysis reports vide No. 258 dated 03.03.2023 (air emission) and
No. 652 dated 13.03.2023 (effluent) released by HSPCB, Panchkula
laboratory, the parameters are within the prescribed limit.

10.The industry would immediately submit the revised application to the Board
in the event of any change in the raw material in process, mode of
treatment/discharge of effluent. In case of change of process at any stage
during the consent period, the industry shall submit fresh consent application
alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would
immediately submit the consent application to the Board in the event of any
change during the year in the raw material, quantity, quality of the effluent,

mode of discharge, treatment facilities etc.

* The unit has already obtained CTE expansion vide No. 302
28.11.2022 and CTO vide No. 27577765 dated 12.04.202
Board which is valid upto 31.03.2027.

11.The officer/official of the Board shall reserve the right to 8ccess for the
inspection of the industry in connection with the various process and ths
treatment facilities. The consent to operate is subject to review by the Boar
at any time. ' that

* The representative present at the time of inspection has me"t.'onEdf the
they will allow to officer/official of the Board or the inspection ©
industry anytime.

oise pollution (Regulation and control) Rules,

40146 dated
3 from the
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12.Permissible limits for any pollutants mentioned in thfe consent to oger:;ts
order should not exceed the concentration permitted in the effluent Dy

Board.

s Permissible limits for pollutants mentioned in the consent to operate
issued to the unit. As per analysis reports vide No. 258 dated 03.03.2023
(air emission) and No. 652 dated 13.03.2023 (effluent) relegs?d by,
HSPCB, Panchkula laboratory, the parameters are found within the
prescribed limit.

13.The industry shall pay the balance fee, in case it is found due from the
industry at any time later on. _

» The representative present at the time of inspection has ment'toned that
they will pay the balance fee, in case it is found due from the industry at
any time later on

14.If the industry fails to adhere to any of the conditions of this consent to
operate order, the consent to operate so granted shall automatically lapse.

« The representative present at the time of inspection has mentior_zed that
SPCB can revoke/ withdraw this consent to operate order, if the industry
fails to adhere to any of the conditions.

15.1f the industry is closed temporarily at its own, they shall inform the Board
and obtain permission before restart of the unit.

« The unit has submitted an intimation regarding temporary closure of the
unit. The representative present at the time of inspection has mentioned
that they will inform the Board before restart of the unit.

16.The industry shall comply all-the Directions/ Rules/Instructions issued from
time to time by the Board.

« The representative present at the time of inspection has mentioned that

they will comply all the Directions/ Rules/Instructions issued from time to
time by the Board.

22
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Specific Conditions:

. The CTO so granted shall be revoked automatically without giving any notice
if found non-complying at any stage.
« The representative present at the time of inspection has mentioned that
SPCB can revoke/ withdraw this consent to operate order, if the industry
found non-complying at any stage.

. Unit will apply for CTO renewal 90 days before the expiry of this CTO from

the Board.

« The representative during inspection has stated that they will apply for
renewal 90 days before the date of expiry of this consent.

. Unit will operate PCDs (Pollution Control Devices) regularly.

« Unit is operating PCDs regularly

. Unit will use only legal fuel as per Board policy.

« Unit is using legal fuel approved by HSPCB.

. Unit will pay the balance fee if found at any stage.

o As per office record no fee is pending against the unit.

. Unit will obtain permission from HWRA for groundwater extraction.

« Unit has obtained permission for groundwater extraction from the
Haryana Water Resource Authority.

. Unit will obtain HWM Authorization if applicable.

« Unit has taken necessary steps for compliance of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,
2016.

. Unit will submit the AR with 90 days from the date of this CTO granted for

the expansion project.

« As per analysis reports vide No. 258 dated 03.03.2023 (air emission from
stack attached to boiler section) and No. 652 dated 13.03.2023 (effluent
from ETP cum STP) released by HSPCB, Panchkula laboratory, the
parameters were reported within the prescribed limits and unit has not
started the expansion project after obtaining CTO on 12.04.2023.

Page 19
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8/2/23, 8:46 PM

CM Grievance Cell
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Complainant Details(View Only):Action on the complaint can be taken only
through Grievance Abstract Tab

Registration
No.

Name

Address

Contact No
Email Address

Grievance
Details

Remedial
Action/Relief
Sought

Grievance
Category

CMOFF/N/2023/017420 Received Chief Minister Office
By
HdqTel Received 09-02-2023
Date
R/O RAJNAGAR WARD 2 I View Attachment
BALIYALA ROAD TOHANA Attachment (. /important/2023/02/09/1675924845SDW11.pdf)
Haryana 125120
Mobile No 9996095192
Target Date  12-03-2023

PRODUSHAN el §1S & g3 3iifthe fGaR & Sirar 3iTeehrRal ganT urefl &l J#RT1E oich d STae! Alglel H
grefl I ATATHS GaTd ST 2T AT G qisae |

PRODUSHAN el 818 & 83 31Tt TRER & Sirer HTRIehrRaT SaRT 9Tl &l I#RTE 9hieh g SUa=t ATglel &
g1l W AT a1 Jalte] JAT F1ar iéleT gisae |

Allegation of

harrassment/misbehavior

Call Center Remarks

Feeback taken by Call Centre on

Action History
Action Description Sent By
Date
28-04- Case Chief Minister
2023 Disposed Of Office
21-04- ATR Sent Administrative
2023 Secretary

Environment

Current
Status

Case
Presently
Dealt

Chief Minister
Office

Chief Minister
Office

Case Disposed Of

Action Taken Report Attachment / Remarks

Remarks: Citizen wants to withdraw his case.

As per report submitted by SEE, the said complaint may be
disposed off, please.

Author of ATR: P. Raghavendra Rao

Complainant Satisfied: Yes
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18-04- ATR Sent
2023

18-04- ATR Sent
2023

17-04- ATR Sent
2023

Pollution
Control Board

Member
Secretary
PCB

Head Office
Hisar

Administrative

Secretary
Environment

Pollution
Control Board

Member
Secretary
PCB

CM Grievance Cell
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As per report submitted by SEE, the said complaint may be
disposed off, please.

Author of ATR: P.Raghavendra Rao

Complainant Satisfied: Yes

As per report submitted by SEE, the said complaint may be
disposed off, please.

Author of ATR: Pardeep Kumar

Complainant Satisfied: Yes

The unit was inspected by team of officers of Hisar Region
alongwith eminent citizens Sh Anil Bhatia and Sh balbir,
alongwith the complainant. The complainant was complaining
of intrusion of untreated effluent in borewells inside the unit
named M/s Shiva Protein Products Pvt Ltd, Tohana. The unit
has provided several structures designed for rainwater
harvesting system, as approved by Haryana water resource
authority. Further, the sample of effluent from ETP as well as
stack attached to boiler were collected and the results are
within prescribed standards. The unit is having valid CTE &
CTO from Board. Therefore, the complaint regarding pollution
from the unit is devoid of facts. Further, the industry
representative has complained of harassment against the
complainant to Police Department, and also complains of
demand of bribe from the complainant. The concerned eminent
citizen agree with ATR & recommended this complaint for filing
.The video of complainant also got viral on social media in
which he is seeking bribe in lakhs to settle his this complaint &
other complaints filed by him against this unit. The complainant
is using CM window portal as tool to fulfill his personal
vendetta. Therefore it is recommended that (i) this complaint
may disposed off (ii) and the complainant may be black listed
for filing complaint on CM window.

Author of ATR: Bhupender Singh Rinwa

Complainant Satisfied: Yes
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11-04-
2023

11-04-
2023

11-04-
2023

10-04-
2023

ATR Sent

ATR Sent

Clarification
Sought

Clarification
Sought

Regional
Office hisar

Sub Regional

office
Fatehabad
District

Regional
Office hisar

Head Office
Hisar

Head Office
Hisar

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Regional
Office hisar

CM Grievance Cell
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As reported by the field officer that unit has installed the
borewell and also applied for ground water extraction
permission from Haryana Water Resource Auhtiority vide
application No. HWRA/IND/N/2022/3759 dated 16.03.2023.
The concerned eminent citizen agree with ATR &
recommended this complaint for filing .The video of
complainant also got viral on social media in which he is
seeking bribe in lakhs to settle his this complaint & other
complaints filed by him against this unit. The complainant is
using CM window portal as tool to fulfill his personal vendetta.
Therefore it is recommended that (i) this complaint may
disposed off (ii) and the complainant may be black listed for
filing complaint on CM window.

Author of ATR: Shakti Singh

Complainant Satisfied: Yes

Unit has installed the borewell and also applied for ground
water extraction permission from Haryana Water Resource
Auhtiority vide application No. HWRA/IND/N/2022/3759 dated
16.03.2023. The concerned eminent citizen agree with ATR &
recommended this complaint for filing .The video of
complainant also got viral on social media in which he is
seeking bribe in lakhs to settle his this complaint & other
complaints filed by him against this unit. The complainant is
using CM window portal as tool to fulfill his personal vendetta.
Therefore it is recommended that (i) this complaint may
disposed off (ii) and the complainant may be black listed for
filing complaint on CM window.

Author of ATR: Sunil Sheoran

Complainant Satisfied: Yes

Comment about borewell

Comment about borewell
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23-03-
2023

ATR Sent

Regional
Office hisar

Head Office
Hisar

CM Grievance Cell

27

As reported by Field officer, The unit was inspected by team
comprising Dr. Sunil Sheoran, Scientist B, Sh Kapil Singh, AEE,
HSPCB Hisar Region alongwith eminent citizens Sh Anil Bhatia
and Sh balbir, alongwith the complainant. The complainant was
complaining of intrusion of unteated effluent in borewells inside
the unit named M/s Shiva Protein Products Pvt Ltd, Tohana.
However, the unit has provided several structures designed for
rainwater harvesting system, as approved by Haryana water
resource authority as per document shown by the unit. Further,
the sample of effluent from ETP as well as stack attached to
boiler were collected, and sent to Panchkula laboratory. As per
A/R dated 652 dated 13.03.2023, the results of effluent from
ETP are within prescribed standards. Further, as per A/R dated
3.3.2023 of sample of air emission, the results are within
prescribed standards. The unit is having valid CTE & CTO from
Board. So, the unit is complying w.r.t environmental norms.
Therefore, the complaint regarding pollution from the unit is
devoid of facts. Further, the industry representative has
complained of harassment against the complainant to Police
Department, and also complains of demand of bribe from the
complainant. The concerned eminent citizen agree with ATR &
recommended this complaint for filing .The video of
complainant also got viral on social media in which he is
seeking bribe in lakhs to settle his this complaint & other
complaints filed by him against this unit. The complainant is
using CM window portal as tool to fulfill his personal vendetta.
Therefore it is recommended that (i) this complaint may
disposed off (ii) and the complainant may be black listed for
filing complaint on CM window

Author of ATR: shakti Singh

Complainant Satisfied: Yes
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23-03- ATR Sent Sub Regional = Regional

2023 office Office hisar
Fatehabad
District
21-03- Reminder Regional Sub Regional
2023 Sent Office hisar office
Fatehabad
District
13-03- Reminder Regional Sub Regional
2023 Sent Office hisar office
Fatehabad
District

CM Grievance Cell

View Attachment

(../important/2023/03/23/HSSR216795565210.pdf) The unit
was inspected by team comprising Dr. Sunil Sheoran, Scientist
B, Sh Kapil Singh, AEE, HSPCB Hisar Region alongwith
eminent citizens Sh Anil Bhatia and Sh balbir, alongwith the
complainant. The complainant was complaining of intrusion of
unteated effluent in borewells inside the unit named M/s Shiva
Protein Products Pvt Ltd, Tohana. However, the unit has
provided several structures designed for rainwater harvesting
system, as approved by Haryana water resource authority as
per document shown by the unit. Further, the sample of effluent
from ETP as well as stack attached to boiler were collected,
and sent to Panchkula laboratory. As per A/R dated 652 dated
13.03.2023, the results of effluent from ETP are within
prescribed standards. Further, as per A/R dated 3.3.2023 of
sample of air emission, the results are within prescribed
standards. The unit is having valid CTE & CTO from Board. So,
the unit is complying w.r.t environmental norms. Therefore, the
complaint regarding pollution from the unit is devoid of facts.
Further, the industry representative has complained of
harassment against the complainant to Police Department, and
also complains of demand of bribe from the complainant. The
concerned eminent citizen agree with ATR & recommended this
complaint for filing .The video of complainant also got viral on
social media in which he is seeking bribe in lakhs to settle his
this complaint & other complaints filed by him against this unit.
The complainant is using CM window portal as tool to fulfill his
personal vendetta. Therefore it is recommended that (i) this
complaint may disposed off (ii) and the complainant may be
black listed for filing complaint on CM window .

Author of ATR: Sh.Sunil Sheoran

Complainant Satisfied: Yes

Submit the ATR at the earliest.

Submit the ATR at the earliest.
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06-03- Reminder
2023 Sent
28-02- Reminder
2023 Sent
21-02- Reminder
2023 Sent
15-02- Undertaken
2023
15-02- Taken Up
2023 With Sub-
Org
14-02- Taken Up
2023 With Sub-
Org
13-02- Taken Up
2023 With Sub-
Org
13-02- Taken Up
2023 With Sub-
Org
13-02- Taken Up
2023 With Sub-
Org
10-02- Taken Up
2023 With Sub-
Org

Regional
Office hisar

Regional
Office hisar

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Regional
Office hisar

Head Office
Hisar

Member
Secretary
PCB

Pollution
Control Board

Administrative
Secretary
Environment

Chief Minister
Office

Sub Regional
office
Fatehabad
District

Sub Regional
office
Fatehabad
District

Sub Regional
office
Fatehabad
District

Sub Regional
office
Fatehabad
District

Sub Regional
office
Fatehabad
District

Regional
Office hisar

Head Office
Hisar

Member
Secretary
PCB

Pollution
Control Board

Administrative
Secretary
Environment

CM Grievance Cell
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Submit ATR after complete action.

Please submit the ATR at the earliest.

Please submit the ATR at the earliest.

undertake

SUBMIT ATR

Please upload the prescribed proforma, at the earliest.
Please upload the prescribed proforma, at the earliest.
Please upload the prescribed proforma, at the earliest.

Please upload the prescribed proforma, at the earliest.
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09-02- Grievance Citizen Chief Minister
2023 Received Office

Additional Marking Details (Reminder Details (multi_reminder_detail php?regno=CMOFF/N/2023/017420 #my_id)]

Reply Details
Forwarding Details Reply Details
Forwarding Forwarding Remarks Forwarded Date Action Taken Report Attachment /
Orgn. Date To Remarks
Old History(Before Case was Reopened)
Action Description Sent By Case Presently Dealt Action Taken Report Attachment

Date

Send Back Remarks Details ( Forwarder Remarks Replier Remarks)

From To Date Remarks Sent Back Date Sent Back Remarks
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T R F ¥ e

Anh@_‘x’llrp R_6 Haryans Police (sframon gfere
///——— T X1+t

LLF.1 (Thrger wta Rt-N) 3 1

(Under Section 154 Cr.P.C))
R Fuar e
(urT 154 Z¥ wikar wffaT & aw)
pistrict (Frmm: FATEHABAD

P.S. (urM): SADAR TOHANA Year (a¥): 2023

FIR No. (TJR. ®.): 0177 Date and Time of FIR (T.HER. ¥ Ra% 3T woa):

13/07/2023 22:05 hrs
S.No. (¥.9.) Acts (rfrfran) |

Sections (YRN(W)
I IPCI860 | 383
2 IPCIBG0 T
: P e N Mamuns ;
(8 Occurrence of offence (MY A
vz
1 Day (7&#): Intervening Days ‘Date from (R ¥): Date To (R=r L
03/01/2023 04/0712023
Time Period (V7Y Fafin): Time From (¥57 ¥): 00:00 Time To (87T %) 00:00
hrs hrs
(b)  Information received at P.S. (UFN gl U WY Date (RR&1%). 13/07/2023 Time (w3 21:45
1498 hrs
(€)  Geoeral Diary Reference (Qs=mran Entry No. (Y% ¥.): Date and Time
HEA): 031 (Rew 3 wa3):
13/07/2023 21:45
hrs
Type of Information (U1 ¥ ¥FR): Writlen
Place of Occurrence
(TTATETE):
1. (a) Direction and distance from P.S, (41 & &0 3 Ram): WEST, 15 Km(s) Beat No. (# & ¥
() Address (9am): Rvar e sidee wikde fnns wAFgh

(c) In case, outside the limit of this Police Station, then Name of P.S. (@ wrw W ® aww ¢ 3 wE=r
W dAR).

District (State) (o7 (TrR);

Complainant / Informant (RIFTrawT / Feammwea):
(a) Name (W) ¥%or 7w

®)  Father's Name (Rrawm WY AU A

(€)  Date/Year of Birth (3or fafly / wi): 1978 (9) Natlomality (rsfraar): INDLA
(¢)  UID No. (ZA8HN H.):

- Passport No. (TdE 4.):
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‘w

Haryana Police (sfearon gfew) 3 2
i " LLF1 (Vv S wRt-D)

Date of lasne qartt wedt @ Rty Place of Lsme (301 ¥4 51

; faaror (TEA
D Detaily (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (T99=
“-ﬂmm.mw,waﬁ..mﬁnnm.hﬂ_b)

®

S-N...(.m_"-., ;mrmm“n m‘). :lenbﬂww -
® O“'Pllinm
@  Address
SNER) A Type (v w0 pddem
Present Address ydiz fafrey Fawgd, SADAR TOHANA, FATEBABAD,
e ¥, B HARYANA, INDIA
SRR % AT RN BT Yo, B i WRe e,
Permaneat Address wdde fafes Fegll, SADAR TOBANA, FATEHABAD,
i HARYANA, INDIA
@

Phone number (ZTomy #.): Mobile (FRTga ¥.x 91-9872922008

¥ Details of known / saspected / anknows sceused with fall particalars (7 / €R7w / 3vwar arffigea &1 ¥ frw i
ey
S. No. Name (1) |Abas G9emn)  Relative's Name " Present Address(adeET WA
I B e W A s
U smwpl 7 FaersName Jan |1 ward 0o 02 Raj Mg
\ | Ram | Tohana CTTY
; i ! . TOHANA FATEHABAD HARYAN
8 Reasons for delay in reporting by the complainant / informant (RAFTawT | Yo TR R T ¥
FH @ TR
o,  Particulars of properties of interest (U F¥Ikw w1 ftaor):
S.No. ?l' : @Cnﬂnq{m Property Type !:Dm:ri toa (fl'r{q) ; Value(ln Rat
¥d) ! S (wafer & vy | ¢ } e
el - D SRR st oot it WO ,

| i

10, Total value of property (In Ry/-) (¥9fa w1 o syr(s #)):

11. Tsquest Repori/U.D, case No,, if sny (77eg Wl Avd ¢ T hTwTe ¥, afy i
L4

S.No.  'UIDB Nember (y&.7wtw )
)l

)
ek

1. First Information comtents (Y Ywan oy

» 3.DJ.M. Tohans Distt. Falchabad. Anan Go
Guru Nanak Colony Sangrur), Director, M/s. Shiva Protein Products
Fatchabad. Aadhar No. 452447128198, .

.. Complainant. Versus Sat Pal Son of Jati R/o Ward No. j
o Teuil T e pla (3 ati Ram R/o Ward 2, Raj Nagar,

: --Accused. Complaint under section 200 read with section 156(3) of the |
Code of Criminal Procedure for registration of FIR usder section 24, 43, 44, 383, 384 and 511 of Indian Penal Code.

2
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—— Haryana Police (§T0aron gfRe)

e ——

LA (kg A i)
S, 84

dar, ¥ } ' o o o law shidin,
Cltiron of h“";"lna Nir, The complainant respectilly submitted ws under:« |, Thal the complainant | ¢

Yool & and Director, M/ Shiva Protein Products Private Limited, Sulempurl, Tehsil Tohana District
‘rml‘:,:.]::‘:;' At e accuned named above was working as night Chowkidar In the premises of M/s. Shiva ::m;n
When he o t"“t‘ Limited, Salempurd, Tehail Tohana District Fatehabad and he was nof sincere towards his n:lz
receip, 3 lTh Yo explain then ho voluntarily left the job from 03-01- 2023 and all the dues were paid to him u t" ¢
N‘plol ;H.hn At the nccused named above {na minchievous corrupt person and habitual complainer and blaclt;nl_u ing the
|'m!cir: P alvo Instlgnte 10 other employees and alno he had also lodged four (alse complaints against M/s, Shive
it Privage Limited, Salempuri, Tehwil Tohana District Fatehabad only to fetch the money by way i
edac Al on enquiry made by (he competent authorities, the compluint found false baseless and wmpllomm o
SHO ¢ SOmplaint against accused on 22-02:2023 10 8.P, Fatchubad and §.P, Fatehabad I'uln marked the applicstion
Ohana on 22.02.2023 and SHO City Tohana has retumed the complaint to §.P. Fatehabad s place of
huated in the jurisdiction of P.8, Sadar Tohana and requested 1o forward the said complaint 1o $HO Sadar

Tohana on 27-02-2023 and §.p. Fatchabad sent the said complaint on 28-02:2023 1o SHO Sadar Tohana to enquire the
maller take g

ecessary nction and report within 7 days posilively. 5. That in the meanwhile, on dated 23-02.2023 st
;::" tlp'“' the accused person entered into the office of M/s, Shiva Proein Products Private Limited, Salempuri and
Fled iy < v 20 Lakh saying 1o manager Sh. Nasesh Manchands of Shiva Prolein Products Privae Limiled that he has
com

plaints and he will cloge the proceedings of entire application, if the money be given (o him otherwise
Teady 1o face dire consequences and Sh Kuldeep has made the recording of conversation between sccused Sat Pal and
manager Sh, Naresh Munchanda from

i i i Sh.
4.0Bpm 10 4,15pm by his mobile No. 87051-91388 in the office of manager '
Narcsh Manc ording is saved in pen drive, which is Annexure C-1 and contents of conversation

are reproduced as under. 1. FAN Ry w4y & Gy Y ARt GO 2, 2,700 § T A @ 29 3, WATA
STTHT T ¥ 4. 00 Ot w21 w7 Far o A A S, wAwE O § h w2 @ 6, Ay Fata
ﬂf?-Wmﬂzhmmmn.mm.mmntmmnmamm#fm
R 10, A reor e vt wh b, I, HAYS « N9H ga1 A ot § & wT & 12, Fhr- ¢ A vw
awwtmﬁﬁﬂmﬂﬁmls.m:-wmmaﬂm.mmwmﬁmm
mmtﬂwmmmmm#ﬁmﬂmmmls.mz-ma'rmtar#
Sy 16, T IS gwr e 19, Fawre - Rrod al wfEd & Twa s g R ag &
IF Q Wade A oftws d=y A1 18, Al - I areen FT & @ & A o I HOED @ T
FHN AATAC A W FEW @ A ¢ A geon Fr ¢ Ft I O3 @ ¢ Aaww B ot $4dey 9
AT & A A R & gndt A dw A A R R ot 3R e A wa R @, war =
¥OOT A R F AT FEW 0A A AT A 19, WAUH - 4 TR § A a1 g O H ort w
war m g yftwrdy u R Fv 4 & o #F 3R a @ smomm 20, w0 21, wEGE W @
/Y I FQA QN T 22, AR IOV FT FTO7 F & 23, FANS I 4@ A M N g@n ww {02 A
24.ahrﬂtm’tmmma’rmtﬂ#mtmmnmmkmmﬂhm:q
el 3zl & e gar ¥l 25, Faww A A g A A AW Wk Rl R v F afowm 3 @
o REma A &€ a7 A e £ worda dey 26 A0 HTOT 27, WA A 0 weeh wnd L on, s
m@mﬂm#mmm%ﬂwﬁ#ﬁmﬂmmmtau.atuqqamw
mmnﬂmmmqﬁmmmm#ﬁu.mwﬂtmftmmmmmq
:ﬁrmmntr!mﬁmm!mﬂmﬁmwmtm*Mazm(n.
ARG H FOX AT A O A wE B 34, AN I R per A AN A o o} aw aw
M 35, HANN - HIY T o 36.mrmsv.m:-mﬂmmm!mﬂmmss.
Aty oy ofy O Al FS e WY T R emr W e warem e e W g s s @ v
mmnﬂw.m:—nﬂa&tﬂmmmmﬁwamﬂ-mmwmaa(
MR q7 w9v IR T ey Wy e 4], FAUF FIGT K FHEA T W@ R {GAT IHH FO A
42, AN FAT A AN YOOT ¥A7 § WA FFA A W 43, FAGH - 20 ¥ W44, T0- w2 20 1w 45,
AN (- 20 WA 146, AN 20 FTE $9C (47, AT - 4 A § 3 43 A - HooT §aer wdr
F7 ¥ 49, Fao R 3 gt wdt @ T @ @ Ad 0. AN ¢ yaer A Za o A S). w9 -
Y S A T T e 3wt oA kT € s2. A A R T RS,
WA - A G b & N wh ¥ o A e W S A T b7 A Sl A AR S E

q¥ S 54, ¥ R 55,
A A FE A A SR W EE g R T T A G F O At

3

handa. Conversation e

33
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Haryana Police (ERETT il 34
LLF.A (vérga A% F9D

| o 3 Wy e
mmﬁmnmﬁam#m“‘ﬁ‘mwamﬂzt::wmmm56-“"T"
3T FRY A 7o 3 A @ @ 3@ @ A o * S B § A7 o At 57, AW ARy
ﬂﬁ%mamgﬂmmma}thFﬁmmm @ b2 o o 2 RS9,
Ofrﬁrwﬁrrerma‘r?lss.ahr:-ﬂtqmﬂmﬁ“ﬁ‘”t“mmmgg#mél-
Wmﬁ#mm:}qmmmm“mmm:- A&t O 64, AT FHA A
mﬁﬁ#!ﬂ:ﬁ’ﬂiﬁ(smﬂhrm#m“‘m:’mm 67 A% gooT A dar &
Wmss.%m:.m#mmw#ﬁm@““-mt'm#mm FAIT - WA R AT
mm#hmtaos.m#&m*mﬂﬂﬁ“-“““m?n'mmmm
et TETE 3 et g ot 71, o2 ot 72, T 5 T 31 SToA & A
o o0 8t Aty 7y, i i 1 o o e G Al
ﬁ?ﬁﬁﬁmm{u.maz-mmmm@mmm1015“""“ et v & TR
Wmﬁwﬁnmhmmtmmmmt,mﬁwmmm

¥ 1520 s 3 ?immmtrmmaammmrmmmm”- teriy
Mawatnmﬁ'fsnn

plainant on a statement that complaint dated 22-02-2023,
which was given to Sp Fatehabad be consigned to record and no action was takeq by the Incharge

of Police post Kullan
against accused, hence the present complaint. 8 jurisdiction of Hon'ble Court, hence this Hon'ble Court has jurisdiction
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